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~ENTI3AL APMINI STRATIY E l_RIAUNAL 
ALL .AH ABAQ BEN Qi 

ALLAHABAD 

Original Apol i catton No. 205 of 1996 

· Allahabad this the 28th day of _ April 199 7 

• 

Hon'ble Or, · F1. K. Saxena, Member (Judici al) 

Raj endra Olaube flo Shri i1arn ~kal Slaube, P/o ll/121, 
Nai Ck>lony, Jwal a Nag ar , R3mpur - 24490 1 

Aopli cant. 

Ry .Advo cat e Sri A, B.Lalt Srivastava 

Versus 

1. Tne Union of India through th e Se cr etary , Ministry 
of tommuni cation, Department of Po st- cum-Dire ctor 
General,Po st , ~nsad Marg, New Delhi. 

2. The Post Master General, Bareilly .Ragion, Bareilly 
U.P. 

3. The Sr. Superintendent of Post Offices, Moradabad 
Division, Moradabad - U,P. 

& spondents 

B'l Pdyoca t e Km. s. Srivastava 

By Hon'ble Or. B.K, Saxena. Judicial Member 

This o. A. has b een prefer red by one Sri .R:Ij endra 

Olaube challengi ng the order of transfer d ated 12.8. 1996 

{annexure A-1) wher eby he was transferr Ed t o Badaun 

divi sion from ,\1oradabad division. 

2. The brief facts of the case are that the ap~li-

cant was posted a s SUb-- Post-Master, Jwala Nagar, Rampur 

in Moradabad division. By the impug nea order, he was 

tran sferred to Badaun div i s i on, by the Post Master 
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General who is competent to effect the transfers. 

It has been d1alleng ed on several ground s in eluding 

the ground that it was against the fule 37(A) 6o and 

66 of P & T Manual Volume Il l and IV. Malafides have 

also been alleged. The matter was admitted. The res-

pondents filed the counter-reply controverting all the 

allegation~ade by the applicant. It was contended 

i9hat the transfer order was made in the public interest 

and there was no illegality in ito 

3. The applicant fila:i-r ej oinder, reiterating the 

facts as were mentioned in the o.A. 

4 • The pleading s are complete. Today none appeared 

for the applitant while Km. s. Srivastava is pr esent on 

behalf of the respondents. The applicant had moved 

M.A. No. J:J78/ 97 on J:J.4 .1997 with the prayer that the 
• 

O.A. be permitted t o be withdrawn and treated as not 

pressed. It appears that lbe cause of this a pplication, 

the applicant or his counsel is not present. 

5 . The o. A. is allowed to be withdrawn and, 

therefore, stands disnissed as withdrawn. The stay 

order st ands vacated. 

/M.M.j 
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